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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO.65/2025/EZ

In The Matter of:-

; T A 5=
W\ 'V L
N7 N Narattam Datta Ray
/ \ &
AR A ‘:\. ..... Applicant
) 43 | @ - Versus-
iy State of West Bengal & Ors.
\' N/
\,\ ZSE ~ ...Respondent(s)
NN /=0 i

REPORT OF THE FACT FINDING COMMITTEE ON AFFIDAVIT ON BEHALF OF
RESPONDENT NUMBER 01, THE DISTRICT MAGISTRATE & COLLECTOR,
NORTH (24) PARGANAS, AT BARASAT

I, Sri Sharad Kumar Dwivedi, Son of Hriday Narayan Dwivedi, aged about 44 years,
by faith-Hindu, by occupation- Government Service, now posted as District
Magistrate and Collector, North (24) Parganas, having office at New Administrative

Building, District- North (24) Parganas, Barasat, Kolkata: 700124, do hereby

solemnly affirm and declare as follows: -

1. That 1 am the District Magistrate and Collector, North (24) Parganas and
herein, i have made myself acquainted with the facts and circumstances of this

case and competent to affirm this affidavit.

2. Tkat this Fact Finding Report in the form of Affidavit is filed in compliance
and obedience to the Solemn Order dated 16.04.2025, passed by the Hon’ble

National Green Tribunal, Eastern Zone Bench, Kolkata,

3. That the instant Original Application has been registered on the basis of a
letter petition dated 26.03.2025 and 31.03.2025 received in the Office of the

Registry, Hon’ble National Green Tribunal, Eastern Zone Bench, Kolkata filed by
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the Applicant, Narattam Datta Ray, Re
large pond measuring about four to five bighas opposite the playing field of the
RF.A. Club is being filled up particularly during night hours on an alleged

permission granted by the District Magistrate without adhering to proper
e environmental

ckjoani Grambasi Brinda alleging that a

administrative procedures and contending therewith it’s advers

impact.

4. That on 16.04.2025, while hearing the matter, the Hon’ble Tribunal was
pleased to implead District Magistrate & Collector, District- North (24) Parganas,
Department of Environment, Government of West Bengal and West Bengal
Pollution Control Board, through its Member Secretary as party respondents to the
instant Original Application and the Hon’ble Tribunal has been further pleased to
constitute a Fact-Finding Committee comprising of the District Magistrate, District-
North (24) Parganas or his representative not below the rank of Additional District
Magistrate (ADM) and Senior Scientist, West Bengal Pollution Control Board and
directed the committee so formed to visit the site in question and thereafter submit
a Fact Finding Report on affidavit within four weeks with regard to the allegations

made in the letter petition.

5. That in compliance with the above mentioned solemn order dated
16.04.2025 passed by the Hon’ble Tribunal in the instant matter, the concerned
site pertaining to Plot No. 579, Mouza - Reckjoani (J.L. No. 13), was
inspected/enquired on 02.05.2025 and 13.05.2025 in the presence ol the
representative of the District Magistrate, North (24) Parganas and Senior Scientist,
West Bengal Pollution Control Board, concerned survey knowing officials and

officials from the office of the Block Land and Land Reforms Officer, Rajarhat.

6. That although, the enquiry was conducted on 02.05.2025 and 13.05.2025,
however, due to want of procedural comupletion, the report on affidavit could not be
filed on the next date of hearing on 19.05.2025 and the District Magistrate, North-
24 Parganas through his representing Ld. Counsel, had prayed for two weeks’
further time to file Joint Committee Report.

7. That as per the Solemn Order the 1mspection was conducted by the

Committee Members and the following observations m/ade\‘ OlA
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The concerned site pertaining to Plot No. 579, Mouza - Reckjoani (J.L. No.

13), was

inspected/enquired on 02.05.2025 and 13,05.2025 in the presence

of the representative of the District Magistrate, North (24) Parganas and

Senior Scientist, West Bengal Pollution Control Board, concerned survey

officials

and officials from the office of the Block Land and Land Reforms

Officer, Rajarhat.

Alleged cause of action:

i)

iii)

iv)
v)
vi)
Af
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It has been alleged that there is a large pond measuring around
four to five bighas pertaining to Plot No. 579, Khatian No. 1176,
Mouza - Reckjoani (J.L. No. 13), situated near 211 Bus Road of
Rajarhat, opposite of the playing field of the R.F.A. Club.

It has been claimed that the said water body is century old and

recently there has been attempt of filling up the said water body.

It has been claimed that the Police authorities have informed that
the permission to fill up the said pond has been granted by the
District Magistrate.

It has been claimed that the Police authorities have threatened the
local villagers who have opposed the filling up of the concerned

water body.

It has been claimed that due to villager's protest, the filing up of

the concerned pond has temporarily been halted.

Relying on rumours about the pond has been sold for promotional
purposes and the above claims, the local villagers and/or
Reckjoani Grambasi Brinda did forward a request for immediate
intervention and prevention against the act of filling up of the

‘concerned pond, before different State authorities and people's

_representatives.
v« |

fk:’has heen contended in the said letter of request that the said

/ < water body is a point of pride for the village and plays an important

role in environmental conservation of the surrounding locality as

also prayed therein that the pond remain intact for the purpose of
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essential benefit of the community and preservation of

environment.

Facts perceived through enquiry from the Land administrative

authorities:

1) Recorded classification of L.R. Plot No. 579, Mouza - Reckjoani
(J.L. No. 13) under the Rajarhat Block is 'PUKUR' having total area
of 0.74 Acre.

2) On perusal of office records at the office of the District Land and
Land Reforms Officer, North (24) Parganas, it appears that vide
Conversion Case No. 822, 824, 826, 827, 828, 829, 830, 831, 833,
834, 836, 837, 838, 841, 842, 843, 844 and 845 of 2024, Collector
under section 4C of West Bengal Land Reforms Act, 1955 read with
Rule 5A of the West Bengai Land Reforms Rules, 1965, i.e., the
District Land and Land Reforms Officer, North (24) Parganas has
accorded permission for conversion of use of the total 0.74 Acre of
the said L.R. Plot No. 579 from PUKUR' to 'BAHUTAL ABASON' in
terms of creation of compensatory water body in L.R. Plot No. 413
and 423 (Total quantum amounting to 0.77 Acre), Mouza-
Jagadishpur, J.L. No. 27 under the same Block. Such permission
for creation of water body over the said two plets were from
recorded classification 'BAGAN' and 'DANGA' respectively to
'PUKUR' vide Conversion Case No. 726, 754, 740, 742, 757, 746,
737, 739, 749, 730, 744, 758, 750, 753. 755, 728, 751 and 734 of
2025.

3) It is apparent from office records that as per the law laid down
“under the said section of the said Acts read with the said Rule, as
‘. E ém(:nded up to date, opportunily of hearing was provided, enquiry

I-‘fﬁlwas conducted, affidavit in stipulated Form 1B was submitted along
9 S ' i ion' 1
/,j;",é with stipulated Form 1A, 'No Objection’ from the authorities under
L @

”

N2 the Fisheries Department was obtained before final adjudication of
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the matter and such permission for conversion of land use of the

concerned plot of land was accorded.

4) Notification vide No. 4297-LR/1A-05/07 GE(M), the 17t1
September, 2009, through the amended Rule 5A (5) of the said
Rules, expressly empowers the District Land and Land Reforms
Officer in terms of disposal of any application for conversion of land
use. The Broad jurisdiction in terms of adjudication of application
for conversion of land use were notified vide No. 4296-LR/ 1A-
05/07 GE(M), the 17th September, 2009. Both the notifications are

made part of the present fact-finding report for ready appraisal.

5) That the compensatory water body over 0.77 Acres of the said
two Plot Nos. 413 and 423, Mouza- Jagadishpur, J.L. No. 27 under
the Rajarhat Block has already been created.

6) The L.R. Plot No. 579, Mouza - Reckjoani (J.L. No. 13) under the
Rajarhat Block has not yet been materially converted to 'BAHUTAL
ABASAN' from 'PUKUR', possibly due to the objection and

resistance raised by the local villagers.

7) The relevant plot information, sketch map and photographs of
the site captured during enquiry are made part of the present fact

finding enquiry report.

Observation from the end of West Bengal Pollution Control Board:

The pond located at Reckjoani, Rajarhat, North (24) Parganas, was
inspected on 02.05.2025 and 13.05.2025 by officials from the West
Bengal Pollution Control Board along with a team of District Land

and Land Reforms Officials in presence of the complainants raising

—an environmental complaint involving the pond. The complainants
| 73

’i ‘r@re mainly alleging that the pond is being filled up. The pond is
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) 'ituated at Plot No. 579, Mouza - Reckjoani, P.S. Rajarhat, District

/

:},_’ — North (24) Parganas. The said pond was found surrounded by the

boundary wall of other plot in the Western side, pond at separate
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plot in the East, in the Northern side 211 no. bus road and in the
Southern side some other plots comprising trees and plants. The
pond was found fully covered with water hyacinth and aquatic
plants. Water sampling could not be done as the sampling point
was inaccessible. No sign of filling up of the pond at plot no. 579

was noted during inspection.
Conclusion of the Committee Report:

1) The District Land and Land Reforms Officer, North (24) Parganas
under the aegis of section 4C of the West Bengal Land Reforms Act,
1955 read with Rule 5A of the West Bengal Land Reforms Rules,
1965 has accorded permission for conversion of land use of the
concerned plot of land in terms of creation of compensatory water
body bearing grater quantum of land from the concerned water
body and such has been done following the mandates and
procedure envisaged under the said Act and Rules as amended up

to date.

2) The Original Applicant has not produced any document to prove
that such permission for conversion of land use of the concerned
water body, has ever been challenged before the appropriate
appellate authority under section 54 of the said Act, i.e., the

concerned Divisional Commissioner herein,

3) Therefore, at this stage, the conversion of land use of the
concerned water body, is as per the procedure established by law
and cannot be termed as illegal. 4) If any concerned is aggrieved
with the order for permission of the land use of the concerned plot
of water body, he may seek remedy by way of filing appeal under

section 54 of the West Bengal Land Reforms Act, 1955.

Photocopy of the Report submitted by Llle,:;gag;?l_{.iQFling Commiittee 1s 2nnexed
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9. That the statements made in paragraph 1 is true to my knowledge and
paragraphs 2 to 6 and part of 7 are based on information derived from the record
and which 1 believe to be true and rest thereof are my humble submission before

this Hon’ble Tribunal.

Identlﬁed by me Deponent

W !
\7Advocatc

o OF. 4™

State of West Bengal

WVerification

I, Sharad Kumar Dwivedi, son of Sri Hriday Narayan Dwivedi, District
Magistrate and District Collector, North (24) Parganas, having my oifice at
Barasat, North 24 Parganas do hereby solemnly affirm and verify that the
contents of the statements made in the above paragraphs of the affidavit are
true and correct to the best of my knowledge and belief. No part of the same is

false and nothing material has been concealed therefrom.

/6’,_\ Verified at Kolkata, on this the ’Oﬂhay of Julv, 2025.

(havod Kumnar buwi vads

Identified by me Deponent

Advocate
State of West Bengal /o O D
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Mﬁnjﬁng report of the committee constituted under the solemn

direction dated 16.04.2025 of the Hon’ble National Green Tribunal

(Eastern Zone Bench) in Original Application No. 65/2025/EZ in

the matter of Narattam Datta Ray Vs - State of West Bengal & Ors.

Introduction: In compliance with the apove-mentioned solemn order
dated 16.04.2025 passed by the Hon’ble N.G.T. (E.Z.) in the above-
mentioned matter, the concerl:led site pertaining to Plot No. 579, Mouza
- Reckjoani (J.L. No. 13), was inspected/enquired on 02.05.2025 and
13.05.2025 in the presence of the representative of the District
Magistrate, North-24 Parganas and Senior Scientist, West Bengal
Pollution Control Board, concerned survey knowing officials and

officials from the office of the Block Land and Land Reforms Officer,

Rajarhat.

Alleged cause of action:

i) It has been alleged that there is a large pond measuring around
four to five bighas pertaining to Plot No. 579, Khatian No. 1 176, Mouza
- Reckjoani (J.L. No. 13), situated near 211 Bus Road of Rajarhat,
opposite of the playing field of the R.F.A. Club.

1i) It has been claimed that the said water body is century old and

recently there has been attempt of filling up the said water body.
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i) It has been claimed that the Police authorities have informed that
the permission to fill up the said pond has been granted by the District
Magistrate.
iv) It has been claimed that the Police authorities have threatened
the local villagers who have opposed the filling up of the concerned
water body.
V) It has been claimed that due to villager’s protest, the filing up of
the concerned pond has temporarily been halted.
vi)  Relying on rumours about the pond has been sold for
promotional purposes and the above claims, the local villagers and/or
Reckjoani Grambasi Brinda did forward a request for immediate
intervention and prevention against the act of filling up of the
concerned pond, before different State authorities and people’s
representatives.
vii) It has been contended in the said letter of request that the said
water body is a point of pride for the village and plays an important
role in environmental conservation of the surrounding locality as also
prayed therein that the pond remain intact for the purpose of essential

benefit of the community and preservation of environment.
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Facts perceived through enquiry from the Land administrative

authorities:

1) Recorded classification of L.R. Plot No. 579, Mouza - Reckjoani
(J.L. No. 13) under the Rajarhat Block is ‘PUKUR’ having total area of
0.74 Acre.

2) On perusal of office records at the office of the District Land and
Land Reforms Officer, North-24 Parganas, it appears that vide
Conversion Case No. 822, 824, 826, 827, 828, 829, 830, 831, 833, 834,
836, 837, 838, 841, 842, 843, 844 and 845 of 2024, Collector under
section 4C of West Bengal Land Reforms Act, 1955 read with Rule 5A
of the West Bengal Land Reforms Rules, 1965, i.e., the District Land
and Land Reforms Officer, North-24 Parganas has accorded permission
for conversion of use of the total 0.74 Acre of the said L.R. Plot No. 579
from ‘PUKUR’ to ‘BAHUTAL ABASON’ in terms of creation of
compensatory water body in L.R. Plot No. 413 and 423 (Total quantum
amounting to 0.77 Acre), Mouza- Jagadishpur, J.L. No. 27 under the
same Block. Such permission for creation of water body over the said
two plots were from recorded classification ‘BAGAN’ and ‘DANGA’
respectively to ‘PUKUR’ vide Conversion Case No. 726, 754, 740, 742,
757, 746, 737, 739, 749, 730, 744, 758, 750, 753, 755, 728, 751 and
734 of 2025.

3) It is apparent from office records that as per the law laid down

under the said section of the said Act-read with the said Rule, as
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amended up to date, Opportunity of hearing was provided, enquiry was
conducted, affidavit in stipulated Form 1B was submitted along with
stipulated Form 1A, ‘No Objection’ from the authorities under the
Fisheries Department was obtained before final adjudication of the
matter and such permission for conversion of land use of the concerned
plot of land was accorded.

4) Notification vide No. ‘4297~LR/1A—05/O7 GE(M), the 17t
September, 2009, through the amended Rule SA (5) of the said Rules,
expressly empowers the District Land and Land Reforms Officer in
terms of disposal of any application for conversion of land use. The
Broad jurisdiction in terms of adjudication of application for conversion
of land use were notified vide No. 4296-LR/ 1A-05/07 GE(M), the 17t
September, 2009. Both the notifications are made part of the present
fact-finding report for ready appraisal.

5) That the compensatory water body over 0.77 Acres of the said two
Plot Nos. 413 and 423, Mouza- Jagadishpur, J.L. No. 27 under the
Rajarhat Block has already been created.

6) The L.R. Plot No. 579, Mouza - Reckjoani (J.L. No. 13) under the
Rajarhat Block has not yet been materially converted to ‘BAHUTAL
ABASAN’ from ‘PUKUR’, possibly due to the objection and resistance

raised by the local villagers.



7) The relevant plot information, sketch map and photographs of
the site captured during enquiry are made part of the present fact-

finding enquiry report.

Observation from the end of West Bengal Pollution Control Board:

The pond located at Reckjoani, Rajarhat, North-24 Parganas, was
inspected on 02.05.2025 and 13.05.2025 by officials from the West
Bengal Pollution Control Board along with a team of District Land and
Land Reforms Officials in presence of the complainants raising an
environmental complaint involving the pond. The complainants are
mainly alleging that the pond is being filled up. ’I‘He pond is situated at
Plot No. 579, Mouza - Reckjoani, P.S. Rajarhat, District - North-24
Parganas. The said pond was found surrounded by the boundary wall
of other plot i1n the Western side, pond at separate plot in the East, in
the Northern side 211 no. bus road and in the Southern side some
other plots comprising trees and plants. The pond was found fully
covered with water hyacinth and aquatic plants. Water sampling could
not be done as the sampling point was inaccessible. No sign of filling
up of the pond at plot no. 579 was noted during inspection.

Conclusion

1) The District Land and Land Reforms Officer, North-24 Parganas
under the aegis of section 4C of the West Bengal Land Reforms Act,
1955 read with Rule 5A of the West Bengal Land Reforms Rules, 1965

has accorded permission for conversion of land use of the concerned
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plot of land in terms of creation of compensatory water body bearing
grater quantum of land from the concerned water body and such has
been done following the mandates and procedure envisaged under the
said Act and Rules as amended up to date.

2) The Original Applicant has not produced any document to prove
that such permission for conversion of land use of the concerned water
body, has ever been challenged before the appropriate appellate
authority under section 54 of the said Act, i.e., the concerned Divisional
Commissioner herein.

3) Therefore, at this stage, the conversion of land use of the
concerned water body, is as per the procedure established by law and
cannot be termed as illegal.

4) If any concerned is aggrieved with the order for permission of the
land use of the concerned plot of water body, he may seek remedy by
way of filing appeal under section 54 of the West Bengal Land Reforms

Act, 1955.
P

W

A bw /’ ) .
‘& ’ Ay
A.D.M.&D.L&L.R.O. Senibr Scientis

North-24 Pgs. W.B.P.C.B.
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Distnct North 24 Parganas
Nouza Rekjoyani

K KIQ,M ~C

Govt Of West Bengal
Office of the Block Land &Land Reforms Officer
Plot Information----

Plotno 579

Sabek Plot No(RS) $79

Khatiyan No Classification

Block- Rajarhat [1507013]
JL.No-13 P.S.- Rajarhat
Classification- Shali Area-0.74 acre

Share of land

Aréa Delails of Recorded tenant Remarks
(Acre) /lessee
9540 Shali/Pukur 0.0556 0.0300 ATK Contours Infra LLP
Designated Partner
Sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.03 acre outof 003
acre of Khatian no. 9540 vide
conversion case no.824 of 2024.
9541 Shali/Pukur 0.0556 0.0300 ATK Homes LLP
Designated Partner
Sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.03 acre outof 0.03
acre of Khatian no. 9541 vide
conversion case no 822 of 2024
9542 Shali/Pukur 0.0556 0.0300 Placid Realtors LLP
Designated Partner
Sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.03 acre out of 0 03
acre of Khatian no. 9542 vide
conversion case no 826 of 2024
For office use only Pagel of 6

10/07/2025 11.17 AM
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Govt Of West Bengal
Office of the Block Land &Land Reforms Officer
‘Plot Information--—-

o

B

Mouza- Rekjoyan

District- North 24 Parganas

Classification

Block- Rajarhat
J.LLNo-13
Classification Shali

[1507013]
P.S. Rajarhat
Area-0.74 acre

Details of Recorded tenant

/lessee

Remarks

9543

D
v,
i

Shali/Pukur

Shali/Pukur

Shali/Pukur

ATK Dwellers LLP
Designated Partner
Sang-Nijo

ATK Bricks LLP
Designated Partner
Sang-Nijo

ATK Cattles Reality LLP

Designated Partner

Sang-Nijo

Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.03 acre out of 0.03
acre of Khatian no 9543 vide
conversion case no.827 of 2024

Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.04 acre out of 0.04
acre of Khatian no. 9544 vide
conversion case no.828 of 2024

Accord sanction for conversion
of Land to Bahutal Abasan

measuring 0.04 acre out of 0.04
acre of Khatian no. 9545 vide

conversion case no.829 of 2024

For office use only

Share of land Area
(Acre)
0.0556 0.0300
0.0556 0.0400
00556 0.0400
page2 of 6

10/07/2025

11.17 AM

356



X

‘g} S
iR ofYt ¢ @it g anfterfaed FET ;‘.{fj,f e
“GIT O- [m]eshstae
(S~ T3 I8 TETN 3F- FEEE0 [seoq0dy¢]
(NS~ (A (.97~ 59 N I IER
DRC TN T S| SAfEea(a) - 0.8
HIEF U1 M- ¢ad
yfere & CTRt 3T ST AR () ATNeA/CHE R RESH
o8y TE/FT o.0eae 0.0¢00 oE (FPmafey Jn
EoREGES Sh
k- fors
2024 NEE 830
FAGPd (9 JET 9546 A
43-99 0.05 APEL F&T
0.05 939 'Joud STHA
@ I AfEReEs SeEnd
®3T T
>e84 /P o.ocae 0.0800 (FE TRARS A f
fEsREGS MG
TR-fers
2024 ST 831 M
FAGNT (F Y 9547
4-97 0.04 IFEI WY
0.04 9FF 'IZeT A
(e (A9 fFITESET FTEA
GREIEEY
528y M/JFE  o.0cae c.0¢00 - 1% @ @meTEN 99 a7 f¥
fGoREES Mbe
i -frs

2024 STE 833 &
FASS (B JE 9548 T
Y2-17 0.05 IFEE T
0.05 339 IO SMAFTT
(CleCiI EECCERCDCILE]

@3 3T

For Office Use Only

Page © of v

yo/04/202¢ 3¥:%4 AM

357




Govl Of West Bengal

(3o bbecd oy

Office of the Block Land &Land Reforms Officer

---Plot Information-----

District- North 24 Parganas
Mouza Rekjoyani

Plotno. 579

Sabek Plot No(RS) -579

Block- Rajarhat
JL.No-13
Classification- Shali

[1507013]
P.S. Rajarhat
Area-0.74 acre

T)etalliswof Recorded tenant  Remarks
/lessee

Kejar Properties PVT. LTD.
Designated Partner

Sang-Nijo Accord sanction for conversion

of Land to Bahutal Abasan
measuring 0.05 acre out of 0.05
acre of Khatian no 9546 vide
conversion case no.830 of 2024

Rexa High Rise PVT. LTD.
Designated Partner

Sang Nijo Accord sanction for conversion

of Land to Bahutal Abasan
measuring 0.04 acre out of 0.04
acre of Khatian no. 9547 vide
conversion case no.831 of 2024

ATK Stone Works LLP
Designated Partner

Sang-Nijo Accord sanction for conversion

of Land to Bahutal Abasan
measuring 0.05 acre out of 0.05
acre of Khatian no. 9548 vide
conversion case no.833 of 2024

Khatiyan No VCTa;;fnicatIEJnii— B Sha;é of land  Area
(Acre)
9546 Shali/Pukur 0.0555 0.0500
9547 Shali/Pukur 0.0555 0.0400
9548 Shali/Pukur 0.0555 0.0500
For office use only Page3 of 6
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P
Govl Of Wesl Ben

Ollice of the Block Land &Land
Plot Information

(] G low

gal
Reforms Officer

Iy ﬂ(l (?j)*e

District- North 24 Parganas
Mouza Rekjoyani

Plot no. 579

Sabek Plot No(RS).-579

Block- Rajarhat
J.L.No 13
Classification- Shali

[1507013]
P.S.- Rajarhat
Area-0.74 acre

Details of Recorded tenant
/lessee

Remarks

Khatiyan No 7C|=;;s'|f|;t|on
9549 Shali/Pukur
9550 Shali/Pukur
9551

Shali/Pukur

For office use only

TR Infra Projects PVT. LTD.

Designated Partner
Sang-Nijo

Rexa Spaces PVT. LTD.

Designated Partner
Sang-Nijo

Designated Partner

ng-Nijo

Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.05 acre out of 0.05
acre of Khatian no. 9549 vide
conversion case no.834 of 2024

Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.04 acre out of 0.04
acre of Khatian no. 9550 vide
conversion case no.836 of 2024

Nilgiri Infra Properties LLP

Accord sanclion for conversion
of Land to Bahutal Abasan
measuring 0.04 acre out of 0.04
acre of Khatian no. 9551 vide
conversion case no.838 of 2024.

Share of land Area
(Acre)
0.0555 0.0500
0.0555 0.0400
0.0555 0.0400
Sa
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Govt Of West Bengal ’
Otice of the Block Land &Land Reforms Othicer
Plot Information

Dt

U NOth 2a Parganas Block Rajarhat

(1507013
Moura Rekjoyam J 1 No 1} PS  Rajarhat
Plotno 579 Classification- Shali Area-0 74 acre
Sabek PIot No(RS) §79
\hatiyan No Classification Share ol land Area Details of Recorded tenant Remarks
(Acre) /lessee
9552 Shali/Pukur 0.0555 0.0400 Rexa Apartment PVT. LTD.
Designated Partner
Sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.04 acre out of 0.04
acre of Khatian no. 9552 vide
conversion case no.837 of 2024
9553 Shali/Pukur 0.0556 0.0500 Rahara Realtors LLP
Designated Partner
Sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0. 05 acre out of 0.05
acre of Khatian no. 9553 vide
conversion case no.844 of 2024
9554 Shali/Pukur 0.0555 0.0400 Rexa Real Estate Pvt. Ltd.
Designated Partner
Sang Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.04 acre out of 0.04
acre of Khatian no. 9554 vide
conversion case no 845 of 2024
For office use only Pages of 6
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Govt Of West Bengal

Office of the Block Land &Land Reforms Officer

~___Plot Information----

District- North 24 Parganas
Mouza Rekjoyani
Plotno 579

Sabek Plot No(RS) -579

Block- Rajarhat

J.L.No-13

Classification- Shali

[1507013]
P.S.- Rajarhat
Area-0.74 acre

Khatiyan No Classification Share of land Area Details of Recorded tenant Remarks
(Acre) /lessee
9555 Shali/Pukur 0.0556 0.0500 Ambud Construction LLP
Designated Partner
Sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.05 acre out of 0.05
acre of Khatian no. 9555 vide
conversion case no.843 of 2024.
9556 Shali/Pukur 0.0556 0.0500 Ambud Buildcon PVT. LTD
Designated Partner
Sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.05 acre out of 0.05
acre of Khatian no. 9556 vide
conversion case no.842 of 2024
9557 Shali/Pukur 0.0556 0.0400 Ambud Propertities LLP
Designated Partner
Sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.04 acre out of 0.04
acre of Khatian no. 9557 vide
conversion case no.841 of 2024
10000 0.74
For office use only Page6 of 6

10/07/2025 11.17 AM

364




N - 365

TN AT =) 3@1
) R R i R e -"6-,‘
NN oY 8 off gt anfyeriaiEd E "'%gfé;
a
- O1- il
(O- TIT 28 T IT-  ASEID [>ecqo2q]
(IS1- SRR SLAT.d- 29 YA~ FSRIG
G191 Ji- RY® (-53}_ EIRIG] W ﬂf?ﬂ'ﬂT‘T(-‘l)- 0.89
TES W F- gye
RIIE B O R T A () FEeR/ER [9REe ERE
oave QT 0.08%9 0.0%00 ogm FMAGY A as
INIGRE
- fas
2025 WIS 726 M
FACIT (FH T 3765 M
-9 0.02 IFEI T
0.02 9F7 'FF (& (I
LIEESIGE! M (M3TT
Ll
cqry ST 0.083% 0.0300 a6 @ @Y a7 aF 3
NG
ST - fers
2025 S 754
FAGTI (FH T 3766 e
Y3-93 0.02 IFEI WS
0.02 998 FH (& (T4l
EIEECIGE] E O (CINEEGRE
LG
CERY EIRIGH 0.083Y 0.0200 a6 & 5oy ﬁmﬁ EIHRGH
GRS
s - fers
2025 WIEE 740 &3
FASH (9 Y 3767 s
Y2-99 0.02 IFE@F FE
0.02 9F3 T (& (1N
BIEEOIGE! BB ISR GREY
LG
For Olhice L w\'()nl_\
Page s ol q s0/04/303¢ 53:34 AM




I

gm«mé k’A (’M

Govt Of West Bengal
Office of the Block Land &Land Reforms Officer

----Plot Information

District- North 24 Parganas
Mouza- Jagadishpur
Plotno.-413

Sabek Plot No(RS). 413

Block- Rajarhat
J.L.No-27
Classification- Bagan

[1507027]
p.S.- Rajarhat
Area-0.43 acre

Details of Recorded tenant Remarks
/lessee

Ambut Properties LLP

Director

Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3765 vide conversion €ase
no.726 of 2025

ATK Bricks LLP

Director

Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3766 vide conversion case
no.754 of 2025.

ATK Chattels Reality

Pvt. Ltd.

Director

Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0 02
acre out of 0.02 acre of Khatian
no. 3767 vide conversion case
no.740 of 2025

Khatiyan No Classification Share of land Area

(Acre)
3765 Bagan 0.0427 0.0200
3766 Bagan 0.0426 0.0200
3767 Bagan 0.0426 0.0200
For office use only Pagelof 7
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Govl Of west gengal
Office of the Block Land &Land Reforms Officer
Plot Information

District North 24 Parganas
Mouza Jagadishpur

Plot no. 413

Sabek Plot No(RS) -413

Khatiyan No Classification

— ,._._/_//

3768 Bagan
3769 Bagan
3770 Bagan

For office use only

Block- Rajarhat
J.L.No- 27
Classification Bagan

o Share of land

0.0426 0.02

00426 0.02

0.0427 0.0200

[1507027]
P.S.  Rajarhat
Area-0.43 acre

Area Details of Recorded tenant

(Acre) /lessee

00 T.R. Infra Projects
Pyt Ltd.
Director
Sang-Nijo

00 Kezar Properties
Pvt. Ltd.
Director
Sang-Nijo

Ambud Construction
LLP

Director

Sang-Nijo

Remarks

Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3768 vide conversion case
no.742 of 2025

Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3769 vide conversion case
no.757 of 2025.

Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3770 vide conversion case
no.746 of 2025

10/07/2025 11.17 AM
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Govt O West genpal
Office of the Block Land &Land Ref
Plot Information

orms Officer

370

Oistrict North 24 Parganas
Mouza lagadishpur

Plot no. 413

Sabek Plot NO(RS) -413

Block Rajarhat
J.L.LNo 27

Classification Bagan Area-0.43 acre

[1507027]
p.S. Rajarhat

Accord sanction for conversion

of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian

no. 3771 vide conversion case

Accord sanction for conversion
of Land to pukur measuring 002
acre out of 0.02 acre of Khatian
no. 3772 vide conversion case

Accord sanction for conversion
of Land to pukur measuring 0.01
acre out of 0.01 acre of Khatian
no 3773 wide conversion case

Khatiyan No cn.nssmca{-mr o g;;eiof land Area Details of Recorded tenant Remarks
3771 Bagan 0.0427 0.0200 Rexa Real Estate
put. Ltd
Director
sang-Nijo
no.737 of 2025
3772 Bagan 0.0427 0.0200 Rexa Apartment
Pvt. Ltd
Director
Sang-Nijo
no.739 of 2025.
3773 Bagan 00426 0.0100 ATK Contours Infra
LLP
Director
Sang-Nijo
n0.749 of 2025
For office use only page3 of 7




x

IR EL N ECAC) B
: . - , R 2
SR ol 3 ofil sttt anfieTfared ea T & {;
X
ey [w]yzAstsn
(SN~ B 28 TAN - Ao yness]
(ST- SSEPPE O.A7.F- 24 - A
R TN - T S AfRI(a) - e8¢
ES W A= 80
AfoTE J T CNl ST SEE(a)  ATEted/EhiE IR RSN
©948 NS 0.083% 0.0%00 2 f5 @ @ a7 a7 A
NGRS
s - fasy
2025 W@ 730 M
FASIT (PN J 3774 A
-9 0.01 IFEA TE
0.01 998 JFF (& CIaI
AETEEI ST (M3
=
©44q Epict 0.083Y 0.0%00 TS fa@esay a9 a9 o
ICIGRE
RIIER)
2025 SR 744 3
FASMT (N YA 3775 W
WR-99 0.01 IFEI W&
0.01 937 'FF (& T4l
AT AT (W3]
=
e BT 0.083Y 0.0300 @ o = o
ICIGRE]
i - fersy
2025 ST 758 s
FFeHT (@ Y& 3776 a2
-7 0.02 AFE@I MY
0.02 939 'F (& CIN
RIEECICERRT (IR OREY
Tq
For Ollice Use Only
Page s ofa so/oq/202¢ $3:%4 AM

371



Govt Of West Bengal
Office of the Block Land &Land Reform
+...Plot Information--<-

s Officer

[1507027)
p.S.- Rajarhat
Area 0.43 acre

Block- Rajarhat
JLNo-27
Classification Bagan

Sabek Plot No(RS). 413

Khatiyan No Classification Share of land Area Details of Recorded tenant Remarks
(Acre) /lessee
3774 Bagan 00426 0.0100 ATK Homes LLP l
Director
Sang-Nijo Accord sanction for conversion i
of Land to pukur measuring 0.01
acre out of 0.01 acre of Khatian :
no. 3774 vide conversion case
no.730 of 2025.
t
) =
n 3775 Bagan 0.0426 0.0100 Plasid Realtors LLP
i Director
{ Sang-Nijo Accord sanction for conversion
! of Land to pukur measuring 0.01
{ acre out of 0.01 acre of Khatian
no. 3775vide conversion case
no.744 of 2025.
-
Sy 1776 Bagan 0.0426 0.0200  Rexa Spaces PVT. LTD. "
Director N
Sang-Nijo Accord sanction for conversion '
of Land to pukur measuring 0.02 Ai

acre out of 0.02 acre of Khatian
no. 3776 vide conversion case
no.758 of 2025.

P it
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Govt Of West Bengal
Office of the Block Land &Land Reforms Officer

Plot Information-- -

Distnict North 24 Parganas
Mouza Jagadishpur
Plotno 413

Sabek Plot No(RS).-413

J.L.No 27

Block- Rajarhat

Classification- Bagan

[1507027]
p.S - Rajarhat
Area-0.43 acre

Details of Recorded tenant Remarks

/lessee

Rahara Realtors LLP
Director

Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3777 vide conversion case

no.750 of 2025.

Rexa Highrise PVT. LTD
Director

Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3778vide conversion case

no.753 of 2025

Ambud Buildcon PVT. LTD.
Direclor

Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3779 vide conversion case
no.755 of 2025

Khatiyan No Classification Share of land Area
(Acre)
3777 Bagan 0.0427 0.0200
3778 Bagan 0.0426 0.0200
3779 Bagan 0.0427 0.0200
For office use only Page5 of 7
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Govt Of West Bengal
Office of the Block Land &Land Reforms Officer
----Plot Information-----

District- North 24 Parganas

Mouza- Jagadishpur
Plot no.-413

Sabek Plot No(RS). 413

Khatiyan Nb

Classification

Share of land

Block- Rajarhat (1507027]
J.L.No-27 P.S.- Rajarhat
Classification- Bagan Area-0.43 acre

3780

3781

3782

3783

Bagan

Bagan

Bagan

Bagan

For office use only

Argéi bélelifls’cJ; lieicordedrtenant Remarks
(Acre) /lessee
0.0426 0.0200 ATK Stone Works LLP
Director
Sang-Nijo Accord sanction for conversion

of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3780 vide conversion case
no.728 of 2025.

0.0426 0.0200 ATK Dwellers LLP
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3781vide conversion case
no.751 of 2025.
0.0427 0.0200 Nilgiri Infra Properties LLP
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3782 vide conversion case
no.734 of 2025
0.2325 0.1000 ATK Bold Reality LLP
Director
Sang-Nijo
page6 of 7 10/07/2025 11.17 AM
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Govt Of West Bengal
Office of the Block Land &Land Reforms Officer

----Plot Information

District- North 24 Parganas
Mouza- Jagadishpur

Plot no. 413

Sabek Piot No(RS). 413

Khatiyan No

Classification

Block- Rajarhat
J.L.No-27
Classification- Bagan

For office use only

7srr71are of I;;d Area
(Acre)
1.0000 0.43
page7 of 7

[1507027]
P.S.- Rajarhat
Area-0.43 acre

D;t;il; orf‘ Recorded tenant Remarks
/lessee
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Govl Of West Bengal
Olfice of the Block Land &Land Reforms Officer
Plot Information

District- North 24 Parganas Block- Rajarhat [1507027]
Mouza Jagadishpur J.L.No-27 P.S.- Rajarhat
Plot no. 423 Classification- Danga Area-0.44 acre

Sabek Plot No(RS).-423

Khatiyan No ClaSSIfICa(IOT{ Share of land " Area _D;;éTIs of Recorded tenant ~ Remarks
(Acre) /lessee
3765 Danga 0.0555 0.0200 Ambut Properties LLP
Director
Sang-Nijo Accord sanction for conversion

of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3765 vide conversion case
no.726 of 2025.

3766 Danga 0.0556 0.0300 ATK Bricks LLP
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.03
acre out of 0.03 acre of Khatian
no. 3766 vide conversion case
no.754 of 2025.
3767 Danga 0.0556 0.0300 ATK Chattels Reality
Pvt. Ltd
Director
Sang-Nijo Accord sanction for conversion

of Land to pukur measuring 0.03
acre out of 0.03 acre of Khatian
no. 3767 vide conversion case
n0.740 of 2025

For office use only Pagelof 6 10/07/2025 11.18 AM
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Govl Of Wesl Bengal
Office of the Block Land &Land Reforms Officer
Plot Information

District North 24 Parganas Block- Rajarhat (1507027]
Mouza Jagadishpur J.L.LNo-27 pP.S.- Rajarhat
Plot no. 423 Classification Danga Area-0.44 acre

Sabek Plot No(RS).-423

Khatiyan No Classification Share of land Area Details of Recorded tenant Remarks
(Acre) /lessee
3768 Danga 0.0556 0.0200 T.R. Infra Projects
Pvt. Ltd.
Director
Sang-Nijo Accord sanction for conversion

of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3768 vide conversion case
no.742 of 2025.

3769 Danga 0.0556 0.0200 Kezar Properties
Pvt. Ltd.
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3769 vide conversion case
no.757 of 2025
3770 Danga 0.0555 0.0200 Ambud Construction
LLP
Director
Sang-Nijo Accord sanction for conversion

of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no 3770 vide conversion case
no.746 of 2025

For office use only Page2 of 6 10/07/2025 11.18 AM
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Govt Of West Bengal
Office of the Block Land &Land Reforms Officer
Plot Information

District North 24 Parganas
Mouza- Jagadishpur

Plot no 423

Sabek Plot No(RS) -423

Block- Rajarhat
J.L.No-27
Classification- Danga

[1507027]
P.S. Rajarhat
Area-0.44 acre

Khatiyan No Classification Share of land Area Details of Recorded tenant  Remarks
(Acre) /lessee
3771 Danga 0.0555 0.0200 Rexa Real Estate
Pvt. Ltd.
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3771 vide conversion case
no 737 of 2025
3772 Danga 0.0555 0.0200 Rexa Apartment
Pvt. Ltd.
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3772 vide conversion case
no.739 of 2025.
3773 Danga 0.0556 0.0300 ATK Contours Infra
LLP
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.03
acre out of 0.03 acre of Khatian
no. 3773 vide conversion case
no.749 of 2025
For office use only Page3 of 6 10/07/2025 11.18 AM
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Govt O West Bengal
Office of the Block Land &Land Reforms Officer
Plot Information

Oistaict North 24 Parganas
Mouza Jagadishpur

Plot no. 423

Sabek Plot No(RS).-423

Block- Rajarhat
J.L.LNo 27
Classification- Danga

[1507027]
P.S. Rajarhat
Area-0.44 acre

Khatiyan No Classification Share of land Area Details of Recorded tenant Remarks
(Acre) /lessee
3774 Danga 0.0556 0.0300 ATK Homes LLP
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.03
acre out of 0.03 acre of Khatian
no. 3774 vide conversion case
no.730 of 2025.
3775 Danga 0.0556 0.0300 Plasid Realtors LLP
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.03
acre out of 0.03 acre of Khatian
no. 3775 vide conversion case
no.744 of 2025.
3776 Danga 0.0555 0.0300 Rexa Spaces PVT LTD
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.03
acre out of 0.03 acre of Khatian
no. 3776 vide conversion case
no.758 of 2025
For office use only Page4 of 6 10/07/2025 11.18 AM
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Govl Of West Bengal
Office of the Block Land &Land Reforms Officer
Plot Information

District North 24 Parganas
Nouza Jagadishpur
Plotno. 423

Sabek Plot No(RS) -423

Block Rajarhat
J.L.No 27
Classification- Danga

[1507027]
P.S. Rajarhat
Area-0.44 acre

Khatiyan No

Classification Share of land Area Details of Recorded tenant ~ Remarks
(Acre) /lessee
3177 Danga 0.0555 0.0200 Rahara Realtors LLP
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3777 vide conversion case
n0.750 of 2025.
3778 Danga 0.0556 0.0300 Rexa Highrise PVT. LTD.
Director
Sang Nijo Accord sanction for conversion
of Land to pukur measuring 0 02
acre out of 0.03 acre of Khatian
no. 3778vide conversion case
no.753 of 2024
3779 Danga 0.0555 0.0200 Ambud Buildcon PVT. LTD.
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no.3779 vide conversion case
no.755 of 2025
For office use only Page5 of 6 10/07/2025 11.18 AM
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Govl Of West Bengal
Office of the Block Land &Land Reforms Officer
Plot Information--

District North 24 Parganas Block- Rajarhat (1507027
Mouza Jagadishpur J.L.LNo 27 p.S.- Rajarhat
Plotno. 423 Classification- Danga Area-0.44 acre

Sabek Plot No(RS).-423

P ——

e —_—
Khatiyan No Classification Share of land Area Details of Recorded tenant  Remarks
(Acre) /lessee

e

3780 Danga 0.0556 0.0200 ATK Stone Works LLP
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3780 vide conversion case
no.728 of 2025.
3781 Danga 0.0556 0.0300 ATK Dualers LLP
Director
Sang Nijo Accord sanction for conversion
of Land to pukur measuring 0.03
acre out of 0.03 acre of Khatian
no. 3781vide conversion case
no.751 of 2025
3782 Danga 00555 0.0200 Nilgiri Infra Properties LLP
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3782 vide conversion case
no.734 of 2025
R
1.0000 0.44

For office use only
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No WB/SC 247 Now WBParciv2000/5 \g 34
Extraordinary
Published by Authonty
ASVINA 2] THURSDAY, SEPTEMBIR 24, 2009 {SAKA 1931
PART I—Orders and Notifications by the Governor of West Bengal, the High Court, Government Treasury. ete
GOVERNMENT OF WEST BENGAL
Land and Land Reforms Department
Land Reforms Branch
Writers’ Bulldings, Kolkata - 700 001
NOTIFICATION
No. 4296-LR / 1A-05/07 GE(M), the 17th September, 2009. - In exercise of the power conferred by clause (4) of
section 2 of the West Bengal Land Reforms Act, 1955 (West Ben. Act X of 1956) and in supersession of all earlicr
noufications on the subject-mauer, the Governor is pleased hereby to appoint, with immediate effect, the officers nientioned
in column (2) of Table below to discharge the functions of a Collector in respect of the conversion cases ie. change of
area, character or use of land under section 4C of the said Act, within the Junisdiction mentioned in column (3) of the said
Table against each of such officers:-
Table
S1. No. Officers Jurisdiction —_]
! (1 Q) Q)
f 1. Block Land and conversion of agricultural land, not exceeding 0.10 acre, for non-
Land Reforms Officer agricultural purpose including homestead as well as for commercial and
industrial purpose and vice versa;
| 2. Sub-divisional Land and conversion of agricultural land, exceeding 0.10 acre but not exceeding
! Land Reforms Officer 1.00 acre, for non-agricultural purpose including homestead as well as
i' for commercial and industrial purpose and vice versa;
{ 3 District Land and all other cases not shown in column (3) of seria) Nos, | and 2 abave.
Laod Reforms Officer i

: ‘By Order of the Governor.

DR.P. K. AGRAWAL
.C-‘ommi.\':ionel General, Land Reforms and
Additional Chief Secy. to the Govt. of West Bengal

Published by t}:(;\;ﬁmll-ﬂ.ol Printing and Stationery, Wes{Bcngal and priated at Saraswaty Press Ltd
(Govermment of West Bengal Enterprise). Kolkats = 9 056




400

N

\ “Registered No. WB/SC-247 No. WB(Part-I)/2009/SAR-341

Rolkata Gazette

Extraordinary
Published by Authority

ASVINA?2] ' THURSDAY, SEPTEMBER 24, 2009 [SAKA 1931

PART [--Orders and Notifications by the Governor of West Bengal, the High Court, Government Treasury, etc.
GOVERNMENT OF WEST BENGAL

Land and Land Reforms Department
Land Reforms Branch
| Writers’ Buildings, Kolkata - 700 001

NOTIFICATION

No.4297-LR/1A-05/07 GE(M), the 17th September, 2009.- WHEREAS the draft amendments was published as
required by sub-section (1) of section 60 of the West Bengal Land Reforms Act, 1955 (West Ben. Act X of 1956)
(hereinafter referred to as the said Act) vide notification No. 2969-LR/1A-05/07 GE(M), dated the Lst day of July, 2009,
in the Kolkara Gazette, Extraordinary, dated the 1st day of July, 2009, inviting objections and suggestions from all
persons likely to affected thereby, within fifteen dates from the date of its publication;

AND WHEREAS no objections or suggestions have been received by the State Government till date:

NOW, THEREFORE, in exercise of the power conferred by scction 60 of the said Act, the Governor is pleased
hereby to make, with immediate effect, the following amendments in the West Bengal Land Reforms Rules, 1965, as
subsequently amended (hereinafter referred to as the said rules), namely:-

-~

Amendments
In the said rules, -
(1) forrule 5A, substitute the following rule:—

“5A. Manner of change of character, conversion or alteration in mode of use of land held by raiyat.
(1) Any raiyar inending to change the character, convert or alter the mode of use of any land held by him, shall make an
application to the officer concerned empowering, in writing, to discharge the function of the Collector of such change,
conversion or alteration under section 4C, in Form 1A and shall be accompunied by such documents as mentioned in the
said Form 1A.

(2) 1If the application as mentioned in sub-rule (1) relates to permission for change, conversion or alteration of any
land having water body of any description or size, such application shall be accompanied by an affidavit in Form 1B for
creation of compensatory water body of equal or larger size of such water body which is sought to be changed,
converted or altered in the same /mouza or in the adjoining mouza.
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(3) The Block Land and Land Reforms Officer shall disposc of the application as mentioned in sub-rule (1) relatng
L0 conversion of agricultural land not exceeding 0.10 acre, for non-agricultural purpose including homestead as well as
for commercial and industrial purposes and vice versa.

() The Sub-divisional Land and Land Reforms Officer shall dispose of the application as mentioned in sub-rule
(D) relating to conversion of agricultural land exceeding 0.10 acre but not exceeding 1.00 acre, for non-agricultural
purpose including homestead as well as for commercial and industrial purpose and vice versa.

(5) The District Land and Land Reforms Officer shall dispose of the application as mentioned in sub-rule (1) for
conversion of land for all other purposes including water bodies as specified above.

(6)  After receiving the application as mentioned in sub-rule (1), the Block Land and Land Reforms Officer may
himself conduct necessary inquiry or may cause it to be done by the Revenue Officer attached to his office to ascertain
if the applicant is bona fide holder of the land sought to be changed, converted or altered and al] the persons having
interest in such land have joined in the application, and as well as in all cases, (o ascertain the followings:-

(a) if the proposed change of character, conversion or alteration in the mode of use of a land is iikely to cause
inconvenience to the residents of (he surrounding area;

(b) if the proposed change of character, conversion or alteration in the mode of use of a land will interfere
with the normal agricultural activities in the surrounding area;

() if the proposed change of character, conversion or alteration in the mode of use of a land wili in any way
hamper the public easement recorded in respect of such land;

(d) if there is any bargadar in respect of the land sought to be changed, converted or altered;

(e) if such permission is in any way prejudice the application of the provision of sub-section (3) of section
6 of the West Bengal Estates Acquisition Act, 1953 (West Ben. Act I of 1954) or the provisions of the
Urban Land (Ceiling and Regulation) Act, 1976 (33 of 1976), or the provisions of the West Bengal Town
and Country (Planning and Development) Act, 1979 (West Ben. Act XIII of 1979) or the provisions of
the East Kolkata Wetland (Conservation and Management) Act, 2006 (West Ben. Act VII of 2006), if
applicable.

1

(7) No field enquiry shall be conducted without giving at least 7 days' notice to the applicant specifying the date
and time of such enquiry. - ¥

(8) On recciving the application as mentioned in sub-rule (1), the Sub-divisional Land and Land Reforms Officer
or the District Land and Land Reforms Officer, as the case may be, shall obtain nccessary report from the Block Land and
Land Reforms Officer who will conduct all such enquiry or enquiries as stated in sub-rule (7).

(9) Where the application as mentioned in sub-rule (1) relates to permission for conversion of any land having
water body of any description or size, the Block Land and Land Reforms Officer shall also be asked to conduct necessary
inquiry to ascertain if the person holding the land identified for creation of compensatory water body has permanent and
transferable right, title and possession over such land and is agreeable for necessary transfer of such land for creation of
compensatory water body therein. The District Land and Land Reforms Officer shall get the required report of the Block
Land and Land Reforms Officer directly to save time.

(10) As soon as necessary inquiry is completed, notice shall be issued to the applicant concerned and bargadar, it
any and all other persons interested in such land or affected in any way for giving them an opportunity of being heard
specifying the date and time when such hearing shall be taken, and the date so fixed shall not be extended except in the
deserving cases duly recorded the reasons thereof in the relevant order sheet of the case record. If there is bargadar on
the land, no permission for conversion of land may be granted save and except the cases where permission for conversion
relates to such purposes as stated in the proviso to sub-section (5) of section 20B of the Act and written confirmation
from the bargadar is submitted by the applicant concerned to the effect that he has been properly compensated in
accordance with the said proviso to sub-section ( 5).
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(11) The Block Land and Land Reforms Officer or the Sub-divisional Land and Land Reforms Officer or the
District Land and Land Reforms Officer, as the case may be, shall after considering the facts and circumstances of the
case and after giving the applicant and other concamed persons including bargadar, if any, an opportunity of being heard,
by order in writing, either reject the application or direct change, conversion or alteration as sought for on the following
terms and conditions and such other terms and conditions as he may think necessary:-

(@) that the order directing change, conversion or alteration is without prejudice to any of the provisions of
Chaprer-11B of the said Act;

(b) that the order directing change, conversion or alteration is without prejudice to the provision of sub-
section (3) of section 6 of the West Bengal Estates Acquisition Act, 1953 (West Ben. Act I of 1954);

(¢) that where the Jand is situated within any urban aggiomeration within the meaning of the Urban Land
(Ceiling and Regulation) Act, 1976 (33 of 1976), the order directing change, conversion or alteration is
without prejudice to the provisions of the said Act;

(d) that where the land is situated within the jurisdiction of a Development Authority constituted under the
West Bengal Town and Country (Planning and Development) Act, 1979 (West Ben. Act XIII of 1979),
the order directing change, conversion or alteration is without prejudice to the provisions of the said Act;

(e) ﬁ:at where the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Ben. Act VII of 2006), the order directing
change, conversion or alteration is without prejudice to the provisions of the said Act;

(f) that where the object of change or conversion is to use the land for a purpose for which approval or
permission or licence from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or licence from such authority as soon as
the order granting change or conversion as sought for is made; and

(g) that where the application relates to permission for change, conversion or alteration of any land having
water body, the order directing change, conversion or alteration is subject to creation of compensatory
water body of equal or larger size of such water body within a period of 90 days from the date of issue
of the order granting change, conversion or alteration as sought for is made.

(12) While directing change, conversion or alteration of any land having water body of any description or size the
District Land and Land Reforms Officer shall also ask the applicant concerned in writing to produce documents showing
that compensatory water body has been created within the stipulated period of time after having the identified land
transferred formally from the person concerned holding such land and such document shall have to ba submitted within
a period of 15 days after expiry of the stipulated period of 90 days for creation of such compensatory water body failing
which the order issued for change, conversion or alteration of the land having water body shall be cancelled by the
District Land and Land Reforms Officer who may also make an order directin g the applicant concerned for restoration of
the water body if already changed or converted within a period of 90 days from the date of issuance of such direction at
his own cost and rcport compliance thereof to the District Land and Land Reforms Officer:

Provided that the District Land and Land Reforms Officer shall not make any order directing change, conversion or
alteration of any land having water body unless he has made a prior consultation in writing with the Fisheries Department
and the Environment Department at the block or regional level for obtaining necessary clearance in this regard:

Provided further that if the applicant concerned produces necessary clearance certificate obtained from the aforesaid
Departments of the State Government before the District Land and Land Reforms Officer, no such consultation is
requited for making necessary order directing change, conversion or alteration of land having water body for which
permussion is sought for.

(13) If the District Land and Land Reforms Officer on enquiry finds that the direction for restoration of the water
bedy in question has not been complied with he shall take action for such restoration and realise the cost for restoration
from the applicant concerned. In case uf failure to pay the cost of restoration, the District Land and Land Reforms
Otficer may realise the cost as a public demand in accordance with the provisions of the Bengal Public Demands
Recovery Act, 1913 (Ben. Act 11l of 1913),
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(14) Every application relating to change, conversion or alteration in the mode of use of any land shall be disposed
of by written order either rejecting such application or directing such change, conversion or alteration, as the case may
be, within a period of not exceeding 90 days from the date of receiving such application and in case disposal of an
application can not be made within the said period of 90 days, reasons thereof shall be recorded in the relevant order sheet

of the case record.

(15) Every application relating to change, conversion or alteration of any land having water body shall be disposed
of by written order either rejecting such application or directing such change, conversion or alteration, as the case may
be, within a period not exceeding 120 days from the date of receiving such application and in case disposal of such
application cannot be made within the said period of 120 days, reasons thereof shail be recorded in the relevant order
sheet of the case record.

(16) In respect of every order directing change, conversion or alteration of any land ~

(a) in case of land without having any water body, it has to be specified that such change, conversion or
alteration shall take effect from the date of issuance of such order; 4nd

(b) in case of land having any water body, it has to be specified that such change, conversion or alteration
shall take effect from the date of conversion of water body or from such date as may be stated in such
order.”;

(2) after Form 1, insert the following Forms:-

“FORM 1A

Application for change of character, conversion or alteration in the mode of use of land
(See sub-rule (1) of rule SA)

[State Name and Address of the applicant(s)]

To : The District Land and Land Reforms Officer/
Sub-divisional Land and Land Reforms Officer/
Block Land and Land Reforms Officer,

Sub: Application for permission for change of character, conversion or alteration in the mode of use of land.
sir, -

I/We have the honour to apply for permission for change of character, conversion or alteration in the mode of use
of the land/land having water body for the purpose of ..............cvevuveeerreieeereioeeoo o

2. The particulars of the land/land having water body with respect to which such permission is required are
furnished below.-

(1) Name of the District

(2) Name of the Block

(3) Name of the police station
(4) Name of the mouza

(5) Jurisdiction List No.

403



ART |

THE KOLKATA GAZETTE, EXTRAORDINARY, SEPEMBER 24, 2009 b

(%)

6.

(6) Kharian No. (RS. & LR)
(7) Plot No. (RS. & LR)

(8) Area of the Plot (RS. & L.R)
[If part plot, specify the area and portion]

(9) Existing Classification of the Plot :
The following documents, in duplicate, are enclosed with this application:—

(1) Copy of mutation certificate or copy of current record-of-rights.
(2) Copy of current rent receipt.

(3} Sketch map showing the plot in question with side measurement and its surroundings including approach
road (may not be to the scale).

(4) Affidavil for creation of compensatory water body.
(Applicable in cases where the application relates to change or conversion of the land having water body
of any description or size)

(S) Copy of no objection certificate of the West Bengal Pollution Control Board.
(Applicable only in such cases wherever such certificate is required)

(6) Copy of the Detailed Project Report (DPR) duly vetted by the Competent Authority.
(Applicable only in cases where the application relates to change, conversion or alteration of land for
industrial, commercial or housing complex).

I/We also declare and undertake —

(1) That the land, in question shall be used strictly for the purpose for which such permission shall be
granted;

(2) That there is no bargadar, in the land, in question;

(3) That no work shall be done on the land, in question that may lead to conversion of the same ualess
permission as sought for is granted;

(4) that necessary approval or permission or licence shall be obtained from the appropriate authority as
required for execution of the work on the land, in questiog, as soon as permission for conversion as
sought for is granted;

[/We further declare -

(1) That the land, in question is under peaceful possession of myszlf / ourselves and it is free from all
encumbrances;

(2) That the land, in question is not involved in any proceeding for vesting under the provisions of any law;

(3) That the land, in question is not involved in any court case which prohibits such conversion, change or
alteration in the mode of use of the land.

I/We also declare and undertake that in case it is proved at any point of time that the documents furnished and °

the statements made hereinabove are not true and correct. I/'We am/are liable for any legal action which will be taken by
the corapetent authority in this regard including cancellation of order granting change of character, conversion or alteration
in the mode of use of land as sought for.

Enclo: As stated above:

Yours faithfully

(Full signature of the applicant(s)
with scal, if any.)
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FORM 1B
AFFIDAVIT
[See sub-rule (2) of rule 5A]

I/We do hereby solemnly affirm and declare as follows:-

(H

)

3

(4)
(3)

(6)

)

®)

Date:

That Uwe undertake to create compensatory water body of equal or larger size of the water body which is
sought to be changed, converted or altered.

That I/we undertake to create such compensatory water body on the land details of which are furnished
below:—

(a) Name of the District

(b) Name of the police station
(c) Name of the mouza

(d) Jurisdiction List No.

(e) Khatian No. (R.S. & LR))
(f) Plot No. (RS.&LR)

(g) Area of the Plot (R.S. &LR.)
[If part plot, specify the area and portion]
¢h) Existing Classification of the plot
That I/'we undertake to create such compensatory water body on the land, in question within a period of 90

days from the date of issue of the order granting change, conversion or ajteration of the water body as sought
for.

That I/we undertake to maintain the water body as so created in proper and appropriate manner.

That we undertake to submit before the District Land and Land Reforms Officer the documents showing
creation of compensatory water body within a period of 15 days after expiry of the stipulated period of 90
days for creation of such compensatory water body.

That I/we undertake that in case of failure to create such compensatory water body within the stipulated
period of 90 days L/we shall not raise any objection for cancelimtion of the order granting change, conversior
or alteration of the water body for which permission is sought for.

I/We also undertake to restore the said weater body at my/our own cost if alreédy chm;ged. converted or
altered within a period of 90 days from the date of issue of direction by the District Land and-Land Reforms
Officer for such restoration.

I/'We further undertake to pay restoration cost as and when the same may be asked for to pay by the District
Land and Land Reforms Officer.

(Full signature of the applicant(s) with seal, if any)

Identified by me.

(Advocate).".

By Order of the Governor,

DR.P.K. AGRAWAL,
Commissioner General, Land Reforms and
Additional Chief Secy. to the Govs. of West Bengal.

Published by the Controller of Printing and Stationery, West Bengal and printed at Saraswaty Press Lid.
(Government of West Bengal Enterprise), Kolkata 700 056
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